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ffu
that «»rtad.n delay had occured in finaliaing,terminal benefits

A

of the applicant, an acasount of various foraialltiQa e«d saW that'

A\ '
efforts are being made to sxpedita the^^tersainal bsn«Fits^and pay

and allowances adnissibl® to the applicant at tha aarlieot.w

« te This ±3 a very old caae^ hfona appeared for ths applioani,

although this case Igsor called out more than twice, Shid.

tfatma, cojnasl for the respondents appearad and ujaa hear^i

\

of the ayesn^ita contained in the

reply^ filed by ths respondents, we dispoas of this application

^ ®direcUon to the respondesnts to fix the salary and pay
terminal benefits to tho applicsant within a paidod of thres months

- from the date of rscaipt of a copy of this oidsy. If any grieyance,

aurviu^-thereafter, tha applicant will ba at Uberty to agitato

the mattar through a fraah ascordancs with W,"

In the event, ftf the reapor^enta default in paymant of entire

admisaibla dues to the applicant within three raontha from the

I data of racaipt of a copy of this judgment as directed aboua,
^ ' •• •raapondanta ^li ba to pay Interest on the delayed

payment ®12^ P,A. from the date of racoipt of a copy of this

judgment till the data of actual paymont mi. So coats.

(Lakahai Sw^nathsa) •
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